
1. 
CENTRAL ADMINISTRATIVE TRIBUNAL 

ERNAKULAM BENCH 

O.A. Nos. 	1353/2000, 103/20001. 212/2001 & 297/2001 

Tuesday, this the 18th c'ay of December, 2001. 

CO R A M 

HON'BLE MR. A.V. HARIDASAN, VICE CHAIRMAN 
HON'BLE MR. G. RAMAKRISHNAN, ADMINISTRATIVE MEMBER 

O.A. 	1353/2000 

M.P.Jerson 
Welder, Integrated Fisheries Project 
Kochi-16 

K.C. Sebastian 
Mechanic, Integrated Fisheries Project 
Kochi-16 

N. Gopi 
Mechanic, Integrated Fisheries Project 
Kochi-16 

M.N. Raghunatha Kurupu 
Lascar, Integrated Fisheries Project 
Kochi-16 

K.P. Xavier 
Carpenter, Integrated Fisheries Project 
Kochi-16 

K.R. Kuttappan, 
Assistant Foreman (Structural), 
Integrated Fisheries Project 
Kochi-16 

A.K. Karthikeyan 
Mechanic 
Integrated Fiheries Project 
Kochi-16 

J.George, 
Assistant Operator, 
Integrated Fisheries Project 
Kochj-16 

T.P. Mohanakrishnan, 
Bosun 
Integrated Fisheries Project 
Kochi-16 	 Applicants 

By Advocate Sri V.R. Ramachandran Nair 

Vs 

1. 	Union of India represented by 
The Secretary, Ministry of Agriculture, 
Deptt. of Animal Husbandry and Dairying, 
Krishi Bhavan, New Delhi. 
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 The Secretary, 
Mirt:I stry of Personnel, 	Public Grievances & 
Pension,Departnient of Personnel & Training, 
New Delhi. 

 The Director-in-charge, 
Integrated Fisheries Project, 
Kochi-16. 	 .. 	Respondei 

By Advocate Mr. 	Govindh K. 	Bharathan 

 N. L. 	i'ier, 
Engine 	Driver, 	Class 	Ii 
integrated 	Fisheries 	Project, 
Kochi -16. 

 Gilbert: 	Gomez, 
,J un for 	F)ec k 	Band 
Integrated Fisheries Project, 
Kochi-16. 

 K.K.Somasundaran 
.1 tin 'to r 	i)ec k 	hand 
i.f)Iegrl)te(I 	F.islierl.es 	Project:, 
Kochi -16. 

 K . 1< . Ila vtmri i 
.Jun 	or 	Deck 	hand , 	iii t:egra t: ed 	Fisheries Proj ec Kociti -16. 

(By Advocate 	Sri V.R.Ramachan(jrar) Nair) 

Vs 

1 . 	hJn:ion of India represented by 
The Secretary,Mj,njsfry, 	of Agriculture, 
Dept t. of Animal Husbandry and Da:irying, 
Krishj Bhavan, New J)elhi. 

'I'hie Sec: ret: a ry 
Minis I: ry of Personnel , Public Gr'i evarices & 
Pens :Lon , Depu-i r t:rnen t. of Personnel & Training 
New Delhi 

11 10  1)1, r cc I.: o r - '1, i - C tin r g e 
in tegra ted F'.stieries Project:, 
Koch 116. 	 . . 	Responderi 

(By Advo(a te Shr 1. C. Rajendran , SCGSC ) 

).A.No. 	21212001 

S . 1 SIuIi) :1 .1. 
Juni.or I)eck hand 
•lntpgrnI(d Vishiet'-fes Project 
Kochi:i- 16 

 
( fly At vocui I. 	Sri V . R . Unui;jch,i,id mu Nit 1 r) 

Vs. 

its 
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Union of India represented by 
The Secretary, Ministry of Agriculture, 
Deptt. of Animal Husbandry & Dairying, 
Krishj. Bhavan, New Delhi. 

The Secretary, 
Ministry of Personnel Public Grievances & Pension, 
Department of Personnel & Training, 
New Delhi. 

3. 	The Director - in-charge, 
Integrated Fisheries Project, 
Kochj-16 

(By Advocate Sri Govjndh K. Bharathan) 

0.A.No. 297/2001 

Respondents 

T.Jayapalan, 
Senior Deck Hand, Skipper II, 
Central Institute of Fisheries Nautical and 
Engineering Training(CIFNET) 
Chennaj-600 013. 	 . . Applicant 

(By Advocate Sri V.R.Ramachandran Nair) 

Vs. 

1. 	Union of India represented by 
The Secretary,Minjstry of Agriculture 
Department of Animal Husbandry & Dairying, 
Krishi Bhavan,New Delhi. 

The Director, 
Central Institute of Fisherjes Nautical & 
Engineering Training, 
Dewan' s Road,Kochj-16. 

The Secretary, 
Ministry of Personnel Public Grievances & 
Pensions,  
Department of Personnel and Training, 
New Delhi. 	

.. Respondents 

(By Advocate Sri C.Rajendran,SCGSC) 

These Applications having been heard on 13.11.2001, 
Tribunal delivered the following on 18.12.2001. the 

ORDER 

IIQLBLG. RAMAKRISHNAN ADMINISTRATIVE MEMBER 

As. the facts leading to the above four Original 

Applications were similar and the issue to be adjudicated is 

the same these four Original Applications were heard together 

and is being disposed of by this common order. 
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The facts as stated in each Original. Appiicaticn.sj .n 

brief are follows. 

0. A 135 3/2000 

The applicants i.n this Original Application are 

Group-C and I) employees in the Integrated Fishnrie, 	Proect, 

Kochi . 	The Government of India, Ministry of Pesonne;1T andj 

Training vide Its order No. 35034/1/97-Est:1:(i)) dated 

9.8.1999,evolvcd a scheme known as Assured Career progression: 

Scheme (ACP Scheme for short) (Annexure Al). The Sdhemej 

provide for two financial upgradatjons, one on completjotj of 

12 years of service and the other, on completion f 24 gears: 

of service in the case of persons genuinely staghat:.jng for. 

W11I11. of i.idcqiii, t:c promotionii I lIVCtitles . Pursiiniit: to the libOvei 

sclicnie, t.Iic liii rd respondclrIt fsstic(I an order (thtcd 11 .2 2000f 

grant::jng il,ninncjai uPgradIIH Of's to the to the ninth appicant 

( Annex ii re A3 ) and erwtlier order dated 1 . 8. 2000 b' wIii.c1i the: 

financial upgradatjons 	were 	given 	to 	the 	remainfng 

iIp[)1 .i cents . 	The appi icants ' 	pay were fixed In, acc:ordance 

Wi tin tine tbove orders and conlsequent.ja] benefits were granted 

t.() I hem wi I. ii 	(fec I. .1 roni 9 . 8 . 1 999 . 	The presern 1: grievatic 	of 

	

eppi I (lIfl t, S 	I S 	t:liii I. 11 I .1 	of: :i SIJ(ICICI) tl)( 	:1 mpnin'd 0 rdc rs 
dIn ted 21 . 1 2 . 2000 was issued by 	the 	thi rd 	respordent 

cancelling the ACP scheme benefits to the appliants 

(Anriexure A-5) Pursuant to the instructions issued by:. the 

Admi.nfst.ratjvp fti.nistry in its ].etter No.548/2000-Fy.?Admn 

dated 7.12.2000. Alleging that the impugned order was 

urn j us t. i Fl ed 	and 	Opposed to t: tie po...i c y coot: a i.rned ijI Annexu re 

A- 1 Scheme arid I. he Clii ri Li CII I I OtiS 1 sstied :1 n Armexure A- 2 we 

11550(1 	wI I lioni I. 	I V I ug 	I lie 	"Pr) 1 1 CflII 1.5 	11 	tiot. 1 (0 	1111(1 	(ii i  

Opport.uni I t.y 	It) 	ShOW Cause against the. reduct: Ion is vitiate(1 
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for violation of the principles of natural justice, the 

applicants have filed this Original Appljcatjo seeking the 

following reliefs: 

"(i) To call for the records leading up to Ministry's letter No. 548/2000-fy-Admn dated 7.12.2000 and 
quash the same to the extent it adversely affect the 
applicants. 

To call for the records leading up to Annexure 
A-5 and quash the same so far as it relates to the 
applicant •  

To direct the respondents to continue to grant 
the benefits ofthe ACP Scheme to the applicants with 
all consequenj 	benefits. 

To issue such other orders or directjdns as this 
Hon'ble Tribunal may deem fit and proper in the 
circumstances of the case." 

O.A. 	No. 	103/2001 

4. 	
The applicants in this Original Application are 

similarly 	
placed as those in Original Application No. 

1353/2000 
except that the first app1jcnt was given financial 

upgradaj5 by A-3 order dated 1 1.2.2000 and the remaining 

appljcnLts were given financial upgradato5 by A-4 order 

dated 1
.8.2000. Through this Original APplication they 

sought the following reliefs: 

"(I) To call for the records leading up to Ministry's letter No. 548 / 2000fy_Admn dated 7.12.2000 and 
quash the same to the extent it adversely affect the applicants 

To call for the recotds leading up to Annexure 
A-5 and quash the same so far as it rel 

• 	 ates to the applicant 

To direct the respondets to continue to grant 
the benefits of the ACP Scheme to the applicants with all consequenj 	benefits. 

To issue such other orders or directions as this 
Hon'ble Tribunaj may deem fit and proper in the 
circumstances of the case." 
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O.A. No. 	212/2001 

The applicant who was working as Junior Deck Hand in 

t:he Integrated Fisheries Project and was due to superrinu&te 

on 30.6.2001 was granted financial upgradation undr the 

Assured Cu reer Progres.si on Scheme approved by I ie (;ovrnnu•?nt 

vi.de the 0. M. dated 9.8.99 (Annexure Al) by A3 order datd 

11.2.2000 issued by the 3rd respondent. By anothe. order 

dated 17.2.2000 the applicant's pay was fixed in the gradeibf 

Rs.3200-85-4900 with effect from 9.8.99. 	Hwever 	the 

applicant did not get the financial, benefit flowing 

therefrom. Therefore the applicant has filed ti.s origirikai 

Ap I I t•ii 1.1 Oil rreek I rig I In" fo I 1 owl rig rel I 'is 

"( I ) To I SSUP 	ti 	d irr,ct:ion 	to 	the 	respoiidei 
('I•• I eot. t.Iietinano:i ai. ripgradu.i t: ion iiriol f I.xrit: ion 
in accordance with Annexure A-3 and Annexure A.  
all consequential benefits immediately t 
appi I. cant: 

it. S 	'tO) 
oF py 
.4 witth 

the 

(ii) To direct the respondents to pay 18% i 
for the delayed payment of arrears. 

iterst 

issue such ol:her orders or directIjons as 
t:ii:i,s Hon ' ble Trihuniufl, may deem fi. I: and proper Ln the 
ci rru,nst:rices of the case • 

_J!LZ92I1QD1 

The app.t ican I: a Senior Deck Hand who ci aims .o 114ve 

put in 21 years of service, has filed this 	0igiral 

App.li.cationi aggrieved by A-4 order dated 9.1.2001 bj which 

his claim for Ui rianci al iipgradati on under the ACP Sctiel( 	iis 

re joe I: ed 	on I: lie ground I: liii t'. tie (I id no I: 	osse S s I: he rehu I S 

(1WI I I I en I. I on for promot: ton t:o t:I,e next higher grade 	is 	V.  

I. he riot: :1:1.1 pol 	Rec ru.i t.men I 	Ru I es . 	He 	sought: the t01.1.owirig 

reliefs through 	t:hiis Original Appl.Icuit.'i,on: 

To call for the records lead:i.ng p to Ahnexiire 
A-4 and quash the same. 
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(1.1) To issue a direction to the respondents to grant 
the financial upgradatiori and -  pay the consequential. 
benefi irs therec)f to the applicant. 

(1 1 I )'I'() 1 ssiie such other orders or lirecrt:Ioiis as this 
lloti'blo Tr I buna 1. may deem f i t and proper I n the 
c:i rcums trances of the case • 

7. 	Respor,dent:s filed reply statements in all the Original 

Appiicat:joris contending that the benefit of ACP Scheme was to 

be granted to the employees who genuinely stagnate in a grade 

f o r want: of adequate promotional avenues on fulfillment of 

recr'tii tmeritr quail ii cat -Ions for promotion t:o the 	next: 	higher 

g rad' I ri It  1 F I ned h I i - a rrti y 	F grades . 	As tr ho app.1 1 cant: s I ri 

the 	U.I rstr 	three 	Or:igintii 	Applicat-. Ions did not: qualify for 

promotion to the next higher grade in the direct H.ne, the 

I it 	Wrong I y given to t:hein by A-3 and A-4 orders In 0. A. 

1353/2000 and O.A. No. 	103/2001 were rightly recalled by 

A-S 	impugned order in these Original Applications and 

the rrfcre there was no merit in 	t:hese Appl.icai; ions. 	They 

co,it:p,idr'd t:hat: 	iii O.A. 	212/2001 A-3 and A-4 orders granting 

F I ruinc -I a I iipgra(ja t. 11)11 to the appi i.can t. arid 	fri xa 1:1 on 	of 	hi s 

pay W(! re 'I SSIJPd W ii. hou I. idve r I: ring to 1: he fact: that: the 

applicant: was not possessing the requisite qualification for 

promol: ion to the next higher grade as per the notified 

Recruitment- Rules, the said orders were recalled when the 

mistake came to light. In O.A.No. 297/2001 they in addition 

to the ground ti hat: the applicant did not possess the 

requisite qua Ill -i at:io For proniotrion tro the next: h:lghnr 

grildv Its per I lie trend -it: Ions o F el igibi I.  try out -it: ted For 

.fi.nan(: ial upgrada tion also submitted that the applicant had 

complet:ed only 11 years of reY'gular service and justified the 

issue of the impugned order. 

8. 	Appi 1 (rants I ii (1(1 	rejoInder 	:1 ri 	O.A. 	1353/2000 

ri' 1 terat:'i ng t:ho po I nt:s made In the Original Application. 

:. 
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Heard learned counsel for the parties. 

We have given our careful cons idera't:ion to the 

submissioni made by the learned counsel for the pnr!ies as 

well as the rival pleadings and have also perused the 

documents brought: on record. 

According to the applicants, they were given the 

benefits as per the AC!? Scheme circulated under A-i FDM and 

t: ho ci sibora I:o 	e lit r iii (:it ti Otis 	i sritiod 	tindo r 	AT 2 	OH. 	l'hn 

benefits gi von were hel rig ti.tkeii away wlt:hout 	any cognt: 

reasons . 	lIT an employee who was only qualiiied was to be 

promoted to a higher grade, was made eligible to the Schethe, 

the extension of l:he scheme to i.soiat:ed posts could never 

take place. Tn the case of isolated posts there could not be 

an assessment: of the quaiificat;ion to the next higher post 

In the ci r(:ul,lst:artces , those who were holdl ng Isolated po$t:s 

Wi' ro ii 1 I() I() hi' don 1 ott 	I: lii' 	boric II 1: 	of 	AC!' 	Scheme 	1 1 	ilti  

i nit:c rprcl:i I: Ion as now zidvaticed :1 ii the Jtnpugnetl order was 

adopted . The first respondent was not enjoined in law as per 

para 11 of Annexure Al OM dated 9.8.99 to isslue the 

ciarificatory letter dated 7.12.2000. According to him the 

very object of the scheme being only to mitigate the hardship 

of the employees in the Group-C and D s tagnati.rig In a gride 

I . 	it 	1 4)1 19 I 11110 smIth Its I III' ro WS 110 1)rOV 1 51 00 1 Ti 1 : 1 10:  schitne 

whi I c:li I a Id 	down 	I_hat 	to 	1) 0 	i'rit: 1.1: 1, e d 	for 	1 ho 	flizttiniti I 

upgrada I: ion 	t.Iie employees should possess 	the recru:i. tmênt: 

quail, Ii cat: ion for the next: higher grade, the :tmpugned orer 

was hi gli 1. y tin j us t: :1. lied 	The impugned orders of cancej I at ion 

had hon I s suoti wit. Itou t: afford i ng an oppo r tun :1 t y 	to the 

app 1. i cant: to .5110W cause against I: he reduc t i.on . 	As per the 

ACP Scheme arid 	thin elaborate ci ari.fl cal ions 	issiiid , 	the 

pvni i.cant:s wore ci. igi.ble for the ACP Scheme . The eligibility 
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condition for appointment of a post was different from the 

eligibil,ity condi tieii for promotion/appojrtment to a higher 
post. 	

One who was not qualified could not be promoted to a 

higher post. Such an employee does not have an avenue of 

promotion. 

12.. 	
The responde,ts rely on the condition No. 

	6 of 
Anriiextjre-T to A-i ON dated 9.899 and the Ninistry's letter 

dated 7 . 1 2 . 2000 f o r isu 	of the impugned order dated 

21.12.2000 in OA No. 1353/2000 and 103/2001 and for 

w1thdrwaj of benefits/non-grant of benefits under 
ACP Scheme 

in the other two OAs. Referring to Condition No. 7 of 

An,iexure -
j to A-i ON dated 9.8.99 they submitted that in the 

C1SC 
of Posts which were part of a well defined cadre, the 

benefit5 should he granto(I confirmjtig to the existing 

hierarclijcai structure only. 

13. 	
Respondprs filed R-3G statement in O.A. 	No. 

1353/200() and R-7 statement in O.A. 103/2001 purported to be 

:in(1icntin,g i,nt;erajja the present grade of each of the 

applicants next higher grade in accordance with the existing 

hierarchy as per not±.fjed Recruitment Rules, ica 

proscrfl)ed for regujF,r promoti on  to the next higher grade in 
W 

i.tI the exis tirig hierarcfy and qual I fictitjo5 

possessed by th.e applicants to prove that the applicants do 

not have the quaiffjcaj05 prescribed inthe Recruitment 

Rules. They also justified the clarification dated 7.12.2000 

on the bsf5 of Anniexure 22.1 of para 22.31 of the Report of 

the Fifth Central Pay Commission 	(Annex,jre R-3H in O.A. 
1 1'31/2000) 
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In the light of the above rival contentions we shall 

considser the validity ofthe action taken by the respondents 

in t:tie context: of the objectives of the ACP, Schemp, as 

con I: a I. nod :1 n I he AC P Sc home c I rcui it I ed undo r A - 1 	OM (In I (!d 

9.8.99 	and 	clarifications 	contained in A-2 OM dialed 

10.2.2000. 

In our view para 1 of A-i OM dated 9.8.99 gives the 

Government's reasons for introducing the ACP S heme. The, 

5111(1 punt 1 rends as under: 

"l'he Fl { th Con t: rut 1. 	Pay Commiss 	in 	I. Is 
Report: 	Ituis 	iTiade Ce rta in recoinmenda t ions rj0111   I: :Lng to 
the Assured Career Progression (ACP) Schem 	for the 
Con Ira 1, Govo mmcii I clvi. l.ian employees in utli. 
Miii fF3 I: ries/l)epantments . The ACP Scheme nedds to be 
viewed as a 'Safety Net' to deal with the probleii of 
genul tie st:agna lion and hardship faced by the 
elilpi oyees due to lack of adequate promotional 
avenues . Accordingly, after careful cons:l.deration I I 
has been decided by the Government to intrfoduce the 
ACP Scheme recommended by the Fii:th Gentra 1. Pay ,  
Cinninissi 1)11 with cert:ui I.n modifications Its :tnd.Lcjut:ed 
tipreun(ler : -" 

F'roiri a read i.iig of t:tie above we are of the view tIiat 	in 	ease 

of any doubt regarding ci l.gi.biii ty or otherwise for grarirt of 

benef:i.ts under the ACP Scheme, the guiding principlie has to 

be to see whether the concerned group of employees are flaced 

w jIb I.tie prot)l em or stagnation due to lack 011 rtdeqiat:e 

prornoti ()IUI 1 FIVOIIIJOS or hOCIHJSO of any fault: of t:heirs 

The coniii.t.:lons Nh). 	6 and 7 of Annextire- 	to 	A-1 	()M 

da ted 9 . 8 . 99 re 1 led on by the respondent:s read as tinder :1 

''6 . Ful f iliment of normal promotion normsi henchmark 
do pa r t:men I: it 1. examinia t: ion , s(-rFio ri. ty- cum- f I tries s in 
the case of Group D' employees, etc. ) for grant of 
F I iiaru: I al upg mada I -I otis , performance of suct dul: 1.es as 
tire entrusted to the nrnployee s Iogether wI t:h 
ret.etil. I nit of' old desi.gnnl::ions , fi tiaric:i 11.1 upgriidat::lons I 
as po rsolia I to t: ti iricurnhc'n t: for I. lie s l.a I: ifd Pu rpose S 
and rest: ri Ct: ion of the ACP Schemes for F i nanc :1.ai 	and 

/ 
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certain 	other 	benef.jts(Ijotjse 	Building Advance, 
allotment of Government accommodation, advances etc.) 
only without conferring any privileges related to 
higher status(e.g. invitation to ceremonial 
functions, deputation to higher posts,etc.) shall be 
ensured for grant of benefits under the ACP Scheme." 

"7. 	Financial upgradatfon under the scheme shall 
be given to the next higher grade in accordance with 
the existing hierarchy in a cadre/category of posts 
without creating new posts for the purpose. However, 
in case of isolated posts, in the absence of defined 
h.L re rciilcn I grades 1:1. rmnc In 1 upgradat ion shall, be given by the Mi.nistries/I)epartmoyitg concerned in the 
immediately next higher (standard/common) pay scales 
as indicated in arinexure-Il which is in keeping with 
Part-A of the First Schedule annexed to the 
Not:ifj,cation dated September 30, 1997 of the Ministry 
of Finance (Department of Expenditure) For instance, 
incumbents of isolated posts in the pay scale S-4 as 
indicated in Annexure-Il will be eligible for the 
proposed two financial upgradatjons only to the pay 
scales S-5 and A-6. Financial upgradatjon on a 
dynamic basis (i.e. without having to create posts 
in t h e rd evant scales of pay) has been recommendd 
by the Fifth Cerit:ral Pay Commission only for the 
incumbents of isolated posts which have no, avenues of 
promotion at all. Since financial.. upgradatj.ons under 
the Scheme shall, be personal to the incumbent of the 
Isolated post, the same shall be filled at i t s 
original, level (pay scale) when vacated. Posts which 
are part: of a well defined cadre shall not qualify 
for the ACP Scheme on 'dynamic' ' basis. The ACP 
benefits in their case shall, be granted conforming to 
the existing hierarch:j.ca 1. structure only. 11  

17. 	The impugned letter dated 7.12.2000 issued by the 

I I rs t, respond sesni t rd I ed on by the 	t: hi rd 	responderi t; for 
wi. I: hd rawi rig/deny lug 	the bencH ts of ACP Scheme to the 

applicants in these Original Applications reads as under: 

"To 

The Director 
I .F. P. 
P.B.No. 1801 
Cochjr)-682016 

Sub: 	ACt> scheme for the ('ent;rai Govt 
Clvjj 'Inn 	tnpl.oyees- ng 

S I,, 

I 	ann 	directed 	to 	re!':'r to your letter No. 
Al/12/97_Pt 111/Vol II/396 dated 13.10.2000 on the 
above mentioned subject arid to say that in a defined 
hierarchy of grades financ ii, upgradation can be 
given only if an empl.oyee ifils the conditio,ns of 
notified Recruitment Rules ot next higher post and 
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I 
failing 	which 	he 	cannot 	be 	given 'J' inane ia.I. 
upgradat:ion under ACP Scheme either in promotion 
grade or in st:andard/common higher pay sea] .e. 

Yours faiti ifully, 

Sd! -  K.P. Maihotra 

	

Under Secretary to Govt. 	f India" 

18. 	From condition 6 reproduced above it is evdentt:hat[ 

liii f J. iment of normal promot: ion norms ( hencltiria rk 

departmental eximinat: ion, seniorit:y-cum-fi. tness in the case 

of Group-I) employees, etc. ) are the pre-requisite for grant if 

of financ:i.ai upgradation. This will ensure that th& 

s tagnal:ion is not due to the employees $ fault: . Nowhere in 

this (:Ofld:i.tiOfl , " fulfill.ment of conditions of notified 

Roc ru I luieri I. 	R li 1 os" 	as inc. 1 11(10(1 1 ii I: he impugned 1 I: to r dat: ed 

7. 12.2000 Is mentioned. 	Further, we are of the viw that I:he 

report of: t:he F1.f t.h Cent: rat. Pay Comm:l ssl on or tEici H 

recommorida t: loris coo Id not he an authority for the respondents 

for issue of the letter dated 7.12.2000. Their acti.ons a r e';  

to ho on the basis of Government:' s orders on the subject . On 

a (:ompl.et:e road.i rig of A-i and A-2 OMs we find that: there was 

no meat: oti that. the two f i.rianc:i at. iipgradiit. I otis would lie on 

the 	basi s 	of 	possessi on 	of 	prescribed 	duca t:ional 

quial.i.f lea lions 	for 	the direct 	recruits as stat:ed in 4  t:he 

Rerrij i tment: Rul es. From a reading of condition N. 7 we 

fl rid t:ha t: f I nancitii upgradation under t:he scheme was to be 

given to t:he next higher grade in accordance with I:he 

oxi s t:i rug h:i.erarchy in a cadre/category of po is wi thout 

c rea t: i tug new posts for t:he purpose and in absence of: det:iried 

hi eriirclu I cat grades the firianci al upgradat:iori were I:!o be 

g I von by NI I ti I s I r I es/D( , par1.m(m1,s 	:o11r' rti(v(1 An t Ii'' 	I111TiP(1 t iit ( I y 

MOX I. 	Iii ghie r 	(5 I.1111 1i rd/ce,riuion ) 	pay 	sea I es 	its It 1(11 (:11 t. (l:d I it 

Annoxure-il. to the said ONI. 	Ti: was also enjoined I ha I: 	p,os Is 

which were part of a well-defined cadre was not qw tlified: for 

ACP scheme 	on 	dynamic 	basis. 	Keeping in view the 
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instructions contained in this condition No. 7, for deciding 

whether the employees in a particular category of post are 

entitled for the benefits of ACP Scheme in the next higher 

grade in the hierarchical structure or in the next higher 

grade on dynamic basis, it has to be seen as to whether the 

employees are in posts which are part of " a well, defined 

cadre'' or are holding "lsoTh ted pos is" . For deciding these 

aspects the respective Recruj.tmerit Rules of the lower and 

higher grade posts are relevant. 

19. 	
Respondents have not produced the Recruitment lules 

of the posts which have been shown by them as the "Next 

Higher Grade Lu accordance with the exist ing hierarchy as per 

not: .1. f:i.ed Iec rul, ismn,i t: Rul Cs" sin R- 3G s tateinent before this 
Trihu,izj so that:  

held by, 	
this Tribuni. can consider whether the posts 

t:h ai)pjicants and the posts Shown in the sta tement 

('ould be said to be in the hierarchy of posts. Only in O.A. 

No. 297/2001 respondents, in support of their stand that the 
'r)p:H.(:rIn),: 

there i.n did not: fj ffj, the quail flcatjor)s 
presc ri bed it) r ts lie h igher post of 

110 SU (Certified) , had 
'Innexeci I lie R'?ruJlti,ie,i, Rules for the post: of J3o 

(Certified) as ArIIIOXIJFC_2A. In (:01. 7 of the Schedule to 

the Recrujt,nerjt Rules for the post of Bosun(Certifj,e) the 

education and other quaijfjcaj05 required for direct 

recrul t:ment is indicated as follows: 

" Es sent I a I 

lsession 	or 	Fi53hing (erl,jfj cal:( 	:1 ssui,j 	by 
Depn • lIflCI) t; 

	

1 . 	Matricuija lion 

9 
- 

	

. 	 .LJL(,;5SJ Ui 	compi,efj0 	of 	training as 	Fishing Second 	Hand 	
at Central Iflstitute of Fisheries Operativ,' 

Se(:fld 	Hand 	Compe I: enry t:he 	Mercantile 	Marine 
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In col. 10 - "The method of recruitment whether by d±rec 

recruitment/promot ion/deputatjon/t ransfer and prcentae of 

the vacancies to be filled by various methods" - it is  

indicnled as "100% by promotion failing whicih by dLrect. 

recruitment". 	It is further stated in col .8 titled "Wht:her 

age and educationat qualifications prescribed for d4irec6 

recruits will apply in the-case of promotees" "Age _: 
Edticat: i.ona 1. qutil.i fi.cat ion - yes". 	In col . 	11 titied "In t:he 

case of recruitment by promot:ion/deputatjorl/t - rartsfer g,ades 

from whi r.h promotjon/deputatjon/t - ransfer to be made" it, i.s 

s In ted "Senior Deckhand/Senior Deckh.'ind-ctjm-Cook wi th three 

years service and Jtinior Deckhand w:i. th 5 years service ir the 

respective grade." It is this recruitment rule whichi is 

relied on by the respondents in the -  said Original Appiication 

to d en y I he F .tnanc Ta I upgra(In t: ion tinder the ACP scheme to: t: he 

applicant: t:herein. 	What has been reproduced above as t:o: the 

contents of Col. ii will clearly indicate that what the 

Hecrul ttnent Rules provided foe is on] y that the post of 

flosiir)(c'rI, flied) is to he 	Filled tip 	first 	by 	the 	ser/:ing I 

employees 	of 	t:he 	lower 	ca t:egor:i es 	who 	f Ij I f il the 

quali :fi.ca lions prescribed for direct: recruitmert . As : for 

both Junior and Seni or Deck Hands, the next: prornoti.ona 1. gade 

is flosun ( Cert: i. lied) we hold that even though in Col . 10, the 

Word "promot: I on" had been used, this is actually a case of 

• 	 fii.].:ing up of the posts of Bosun (Certified) by "Transfer' by 

employees 	ol 	lower grades who fui.fi 1.1. 	the 	ediieat: i dual 

qiinl -t I Icat. ion.s for direct: recruits. 	Tn 	liii s 	vii 	of 	the 

matter, 	it: 	cannot: be treat:ed that all. t:hese posts form arl: 

of ''a wel 1.-del: I ned cadre" as stated 	in Condft:jori 7 of 

• 	 Annexure-j to the A-i ACP Scheme. 
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From R-3G statement we find that for the first 

applicant who is a Welder the post in the next higher grade 

had been shown as Asst. Foreman (Welding). 	Welder is an 

art:I.san post and Asst. Foreman is a Supervisory level post:. 

As per our information the hierarchy of posts for an Artisan 

cadre is Skilled Grade-Ill, Skilled Grade-TI, Skilled Grade-I 

and Master Craftsman. In this view of the matter in our view 

the post of Welder and Assistant Foreman could not be treated 

as part of a well defined cadre. 
N 

We a I 	fl rid consi deriihje f'orce 	in 	the 	appi 'l.ci'uit's 

coiterition tliuli I edu(:at:j onal. qtJai.1 'ficat.i 0115 for the higher 

grade post is being insisi:ed upon for promotion of an 

employee in a lower grade, such an employee cannot be said to 

have an adequate promotional avenue as provided for in A-i OH 

dated 9.8.1999. Supposing there are two posts, Post A and 

Post 13,Post: A be:i.ng 'in a grade lower than that of Post B. 

The roe ru I, t:ment: quail ii cat: ton for Post A :i.s Matriculation and 

roe ml t:ment. qwuiiiica tion for the higher grade Post: B is 

Gradual: ion and if it is provided for that , Post B should be 

f l 1 1 ed up 1 00% by promo t ion by those in Post-A dho are 

Gradna tes , it can never by any stretch of imagination be 

stated that post: -B is a promotional post to post-" because 

those who have joined post A with Maricu1atjon qualification 

can never aspi re to become holders of post: B unless t:hey 

IC(Iti ire the odtjciut: l()flfli (11llLl,1 1 i cat:'ion of Graduation. At: the 

S:lme t:iine , if the Recruitment Rules provide t:hat; a cortal n 

proportion of the post-B would he fl lied up by incumbent's of 

the post-A without; any sti pulatl.oru regarding educational. 

quaiifj..cati1ons, t:hen post:-B can be taken as a promotion post 

of post:-A. Reaching a higher grade post after acquiring a 

higher educational, qualification can never be considered as a 

promo t :i.ona l avenue and t: lie refo re the two pOsi:s can never be 
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considered as part of a well defined cadre. According to us 

this has been clarified under clarification No.8 gi 1ven by the 

Department of Personnel & Training by their OM No. 

353034/1/97-Ett (D) Vol.rV dated 10.2.0 (A2 in this OA) 

which reads as follows: 

8 . 	Appoi ii tmori I: on I: tie 
l)lis I 5 	01 	1 1 iii.1 t('(i 
(IC p a r I: in en t: a :1. 
examinat:ion by which 
an employee joined a 
new service should 
he treated as 
promoli 01) or not: 
For example, in case 
of Group-D employees 
appointed as L1)Cs or 
Grade-I) Stenographers 
appol n t:c'd f rorn amorigs I: 
LI)Cs stioti Id be I: rc'a t:ed 
tiM (11 re c t re r rut t: s 
O r rio I: 	In I: tie 
i'sj,c I lVo lit glie i 
grades. 

IF t:hn re I evi,if. Recruitment: Rules 
p roy 1(1 C' Fo r Ui. 11. 1 rIg Ii ) ol 
vacancies of St:eriographers 
Grade-D/Junjor Stenographers 
by direct recruitment,inducjon 
of LDCs to the aforesaid grade 
through Limited Departmental. 
Competitive Exami.natjon may 
b(,,  treated as direct recruitment 
for the purpose of benefit under 
ACPS. However, in such cases, 
service rendered in a lower 'pay 
scale shall riot he counted for 
t:he purpose of henef' 1. t: undo r ACPS 
The case of Group-!) emp.1oyoei 
who become LDCs on the bas:l s of 
do pa rime iii: uI ox uimIna I: on 	I. 1)11(1 011 
(liffereflt footing. i:n the.r cae, 
relevant: Recruitment -  Rules prescribo 
a promotion quota to be filled up on 
the basis of deprt:mentai 
examination. 	Therefore, 	suich 
a ppo I n linen I: s s hal 1 be coiri t e d as 
promotion for the purpose of ACPS. 
Tn - such Si tuat: ions, past regular 
service shall also be counted for 
furt:her benefits, if any under the 
Scheme. 

II wi I I bv PV 1(10111. lroiii the iibOV(' that what. 	jR 	rot i1var)t: 	:15 

J)IISM lug of d('pfIrt:merIt,i I eXam I nii Ii 01) and not: o(1Iic,It.i(),Ini 

qua .1 I. N cal: 1 oris possessed by Group-I) employees for the purpose 

of AC!' Scheme. J'n the present: OA We find that the 

respondents do not have a case that the applicants have not 

pass 0(1 t: lie d e par linen I: a I nxa,rliril3 t: i on p r e s c r ibed , hut: I: he I r 

Con I t en 1: loti 	is 	t: ha I 	I hey do no 1: 	have 	the 	ed uca t -i o n a I 

quail I icuit:ioris preser i.hed 	for 	direct s 	recrili Is. 	 'T'hlI.s 

(:ont:pril.Iori is riot: as per the ACP Scheme. 
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From a reading of para 7 of Annexure -I to A-i OM 

dated 9.8.99 and what is brought out above in our view what 

is required to be examined is whether there is a well defined 

cadre consisting of different grades where promotion from the 

lower grade to the higher grade is on full Ii. :lment: of 

promotional norms like passing of a suitability 	test, 

fulfillment of bench mark, etc. and if an employee fulfils 

these conditions irrespective of whether there is a vacancy 

in the higher grade or not if he has completed the prescribed 

period of service in the lower grade as per the ACP scheme, 

he Wi 1.1 be eligible for financial, benefits. 	On the other 

hand if a Ii Igher educational. qua].:Lfica lion than what was 

prescribed 	for t:he 	lower grade post 	to witi ch he 	w,is 

recru:l ted/promot:ed , is provided for in the Recruitment Rules, 

for fill:ing up the next higher grade post, in that case such 

a post: cannot be taken as a promotional post and both the 

posts cannot: be stated to belong to a "well defined cadre." 

Another relevant factor that we notice is that all 

the posts under the respondents have to belong to either a 

well defined cadre or isolated Ones. If they belong to a 

well defined cadre, t:here will he either a lower grade post 

or a higher grade post in the Cadre. 	If the post is an 

Isolat;ed one, 	there will be neit:her a feeder post nor a 

promotional, post:. In such a case the question of possession 

of pr'esc r:tbed quail fica t: i o n s for the promotional, post does 

not arise at all. The first applicant in O.A. 1353/2000 was 

a Welder in grade 3050-4590 and by Officer order No. 74/2000 

lie was given the second AC!? direct to grade 4000-6000. By 

this act the respondents had accerled that the post of Welder 

was an isolated post and the hol'r of the post was eligIble 

for the benefit of ACP scheme on Y•namic basis. If the post 

of Welder is an isolated post lb re can not be any promotion 
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post for the said post of Welder. Under such Jircumstances 

the claim of Welders for the benefit of ACP Scheme, undr 

dynamic ACP Scheme cannot be denied if they complete the 

prescribed years of service. 

24.. 	We a] so find from porn 11 of A-i OM (int.ed 9.8. 

any cia ri fica I ion/doubt: as to the scope and meaning 01: t:h 

scheme woul.d be given by Department of Personnel & Trining 

(Esl:ahiishment-1)). When such a specific Provisipn is: made 

and there is no indication in the impugned order dated 

7.12.2000 that the same had been issued by the DOPF 

(Est:abl I shment:-D) and the same has been issued by ,  the 

Nt:Iri'i st:ry of Agrirul lure we hoi.d that t:ha same Is na.Instt 

pa ra 11 of A-i OM . 	Even t:hough respondent: s I n the add]. t 1.011191 

reply st:at:ernent s u hm:i.t t e d that: the first: respondertt ha 

'issued t:he same in consultation with the DOPT, we are t!nabl 

to accept: the same because there is no indica,tion t thi(s 

effect: in the said order. Thus apart from the therit, for th 

reason I hat: the said order had been issued by an author]. I' 

not: compe tori I. t:o :1 .s sue the same as per Al sclJmtm a 1. o t: li 

so I (I I riipugned o rd e r do I. ed 7. 1 2 .2000  cahino t: he 	siisl: a I nod 

Is liabl(,  to beset, aside. 

25. 	We also find t.hat: in OA 103/2001, applicants ha 

filed MA 1071/2001 enclosing therewith A-8 Office Order date 

21.5.2001 issued by the Controller of Accounts (HQ) and 

submitted that: ar.cordi.ng  to t:heir understanding the Senior 

Accountont;s inci tided in A-B were also wi I:hheid the benW•f:i t?i 

of ACP Scheme st:a I: :1 ng. that: they were not fully qua].ified fo& 

promotion as per Recruitment Rules but the bene'fi.t:s of: ACt 

Scheme had been given t:o t:hem by A-B. Ac':ord:ing t:o t:h 

a pjrl I can 1:5 t: he stimo ya rds t: ick would have 	to be a p p 1 i.ei 	I 

the I. r (:ase a iso . There were no submissions f corn the side of 
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t:he resporjp,15 before this Tribunal in this Connection 

This leads us to conclude that what had been stated in MA 

1071/2001 as factual 

25 	
Thojgh the respondents have used only the word 

in 	the 	impugned orders in O.A. 	No. 
1353/2000, 0.A.No.103/2001 and O.A. NO. 	297/2001 	from 

reading of R-3G a n d A-7 we hold that what the respondent-s 

molin by the said word is "educatloria I qua] Ifica tjons . " We 

have already held that when different eductjormi 
quaiifi05 

are prescribed for lower and higher grade 

Posts both posts could not be said to be a part of a well 
deffned cadr.n. 	F'urtjp r.

if such a higher grade post Only is 
avai table to the incIJmIp 	

of the said lower grade post: for 
cit roe r progrnssj 	

t:heni such incunhl)pr,t S cannot be Sf1 d 	to ha vo 11(1 "qiiti t. P J V Ott lie Of P r'onl() Ii on 

27 . 	
In tho light of the detailed analysis given in the 

foregoing paragrap5 we hold that these four 
	Original App I I cat. lri are 

 to suc(:e(d to the extent i rid I en t ed 

(1) WO sOf
aside and quash t:he letter No. 5-48/2000 

ry - Adm,, dated 7. 12. 200() .issupd by the Govt. of 

mdi 	Ml fl:istry of Agrjcu1t 	(whjeh is Annexur( 
R-3c in OA No. 	

1353/2000, Annexure R-2 in O.A. 	No. 
10 3/2001 and Annipxur'p R-31) in O.A. 	No. 	212/2001 

and quash A-S order dat: ed 

21.12. 2000 to the (!xt:erit- it relates to t:hp apj)1 h:zint s 

Iii O.A. 	No. 	13 53/2000 and O.A. 	No. 	103/2001. 

S 



(iii) We direct the respondents to continue to grart 

the benefits of ACP Scheme to the applicants in O.A. 

No. 1353/2000 and O.A. No. 103/2001 with all 

consequential benefits. 

(1 v ) We d I re: I t:he respoidents t:o griint: 1: It o 	I)(fl(?  F  I tiM 

of ACP Scheme 1:0 the applicant in O.A. No. 21 /2O(i1 

in accordance with A-3 and A-4 orders dated 11.2.2000 

and 17.2.2000 and the consequentei 1al betefits 

thereof; and 

( V  ) Wi' ,•u I: it si di! and piii sli A-4 order 	dat. ed 	9 . 1 .2061 

I it OA No . 	297/2001 	and direct the responderi t: .s to 

re-examine the case of the applicant a fresh for grar!t. 

of benefits under ACP Scheme keeping i1n vie 	the 

di r(!el: ions 	and observa t: ions con La i neil in t:hi.s; ord4r 

and Al and A2 OM dated 9.8.99 and 10.2.2Q00. 

We di S1° of the four Original. Ap Flicatiptis As 

it hi) V I! W I I. hi ho 	() r(IC r ii S 110 (:OS ti S 

1)!t.e'd thi' I flt.h of Decrnber, 2001. 

Sd!- 	 Sd/- 
(G.RAMAKRISHNAN) 	 (A.V.HARIDASAN) 
ADMINISTRATIVE MEMBER 	 VICE CHAIRMAN 

kmn 

L 
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A-i: True 	COPY 	of 	the 	ACP 	Scheme approved 	by 	the Government as per G.I. 	Departrnnt Tr 	 of 	Personnel 	& nlrg 	0, M. 	No. 3 SO 34 / 1./971tt(D) 	date.) 9.8,9g. 
 True 	copy 	of 	0.M. 	No.35O34/i/g'7p5tt(r) 	(Vo. 	IV) dntd 	10.2,2000 ciarifyina AC.P. 
 

True copy of Offj.ce Order. No.15/2000 	(No.Ai/1-2/97/ Part 	TII/M •161.) 	dated 	11.2.2000 	issued 	by 	the Director, 	Tnteqrp 	Fisheries Project, 	Kochj-16, 
A-4 True 	COpy 	of 	Afice 	Order 	No. 74/2000 III) 	dated 	1.8.2000 	issued 	by 	the 3rd tCsponjpjf granting ACP grade to to 8. 	 the app1jcan 	1. 

True 	coPY 	of 	canceijation 	order 
1.1) 	dated  repon(ipflt 	 21.12,2000 	issued 	by the 	3rd 

A6: True 	copy 	of 	representation 	dated 	22.12.2000 SubmItted 	he Fore the Director, 	Integrated Fisheries Project 	Kocht-.i 	by 	the Integrated Fisheries  1ui 	IOYr'Of 1 	Fodoj,- LOn 	 Projeàt 

A 	7 : Ti ue 	t ract. of 	the 	re) evan t 	pott ion of 	the report of t1i 	.Vth 	Py 	(Onflj(.)fl 
recomI1rlatjon 	from para 	22.1 to 	22.31.  

True 	copy 	of 	Auneirp 	22.1 	 c;pLjoner1 	asjc 	Features f 	.p 	Sc,her recom,rien1.l 	for 	Centr 	Governn,1 I oye'r. 

P 	Poriden t 	' 	An 1r';lJ r 

P 	1A: PI1tr) 	copy 	of 	the 	order 	No. 75/2000 	clater3 	1.8. 2000 I: ho3r d 	eporrlent 	 of  

P 	:in Photo copy of 	the 	Jet ter No. 
/TFP/TX--17/172 	dated 11.10.2000 	of  Auritr 	Off ice , 	Coch 	n. 	 the 	Pay 	and 

R3(2: Photo copy of 	the 	
letter No. S-IR/20oo_pyn 	datd 7 .122000 	of 	the inistry OfAgrjcu0 

e'opy 	
the I. 1 	Rfl 	 Ufl(1prtrkj nd 	given 	by 	the 

Wto 	copy 	of 	AQ 	unde t;k.i no 	given 	by 	the applicants.  

P -3F: Phot0 	copy 	of 	t he pp1 	 undert:akjig 	given 	by 	the i 	1 c 	.; flt 

R- 	3(: Pht) 	cojy of 	the 	st 	.Cnf 	showing 	the of 	the present 	grade appl.j cnt 	prepared1 by 	the 	3rd respone, 



R-311: 	Photo copy of S:i.No.(1) of Annexce,22.1 of para 22.3l, 
of Annexure A-7: 

O.A. 103/2001 

Applicants I  Annexures 

A-i: 	Trup (opy of the ACP Scheme Rpproved 	by 	the 
Government: as per G.T. Department of 'ersonne1 & 
Trai.ri:inq O.M. No.350:34/1/97-tt(D) dated 

A-?: 	Trup 	cepy 	nf 	 the 	Office 	Memorndum; 
No. 35034/l/'-17- st:t:( D) (Vol. IV) dated 10.2.2000. 

True 	copy 	of 	Office 	Order 	No.1.512000 
(No.A.1/1.-2/97/part III) dated 11.2.2000 issued bj the 
Director, Intearated Fisheries Prolect, Kohi.-i6 

A 4 : 	Ti:ue coI.)y Of Office Order 110.74/2000 (110 . A /1-- 2/7/ 
P;nt: liT iit:r.1 1 .8.201)0 ijsncc1 by the 3rd 

resPondient 
A- 5: 	Ti ic 	copy 	of 	cmceI.jat:.j.oii 	orlor 	No. I 2h/?000 : (No.. 

Al / I 2/P.'rt; :11/737) ditc1 21. 12. 2000 	i.ssue1 	by 	th& 3rd respondent: 

A 6: 	Ti: LiC 	copy 	of 	represen tat 1.011 	elated 	22.12 2000 
ibirti I I "(1 before' I ho T'i?e'rdr,r , 	intearatc?(1 	Fishrjes 

Project, 	Korh i --16 through the Integrate! Fishries 
Pro -jcrt Enipi oyces 	Federa t. ion. 

A-i: 	True 	copy 	of 	order 	dated 	9 ....2001 	in MA. 
Ne'.! 627/21)00 in 0 	, 	No.1 353/2000 	of 	the 	Hoi ' bi o: 

A'lmj iii r:t'rnti ye' Tn i huna I , P.rnakiii 

A 	: 	Ii nc' 	c>ç.v 	of 	Offj'-n 	(ftdoi 	No.2912001 
(Ti 	A, I ?02i/Ir 	/coi'd/Acp 	Sclierne'/200() -01/561-•00)• 
jr:'i;e'ci by I )' Oriflt rel ler of Aecotints (110), rOt. 
.1 iid:i , 	Mi rW'ti - y 	of 	Actrjru],ture 	& Cooperation;. New 
0e' hi d,tcci 21 . 	. 2001 

Pespondent s Anneyure' 	 I 

P 	1 : 

 

TIHn 	eo:y 	of l.t I:.cr 
.1 !r'/lX 17/122 	r1j - j-.r1 	.10.2000 	issue"l 	by 	S 4 nior' 
Accounts Of J. i.cer to t: he Accounts Off icer , I ntegtated' Fibe'rjr's PTr)IOCI-, Cochin. 

P - 2 : 	Ti nc eupy 	o I 	I oL tier 	Tb .5-- 48/2000 --Fy. 	 Admn. c;nv 	,iiiIr.nt of lrcl in, Ministry of Aanicu1,tnt- P 	to 7  the I) I 	i' r' 	( ) 1 , 	1 . F  

P 1: 	'li'iio moq of tIi,rIe'iI •kiiici dater]. 2.12.2000 1tlrrii.shcl by 

ic 	copy 	et . 1.In1eri.aIj1Ia 	fur nished 	by 	the 	2nd. 1 i r , : .u 0 .  

P-S : 	True 	copy 	of 	11nthrtakjtig 	furnished 	by 	the 	3rd. ipp1 cant dat e'rl 14 .11.2000. 

P 6: 	Ti lie' 	copy 	of 	'lndei- I - akjiiq 	fUnjhed 	by 	t:he ' 4Fh pp I i r::ln ¶ 

ll 	'I 	flI 	:i ;it'ouiont 	i::sile'd 	by 	Ilirc'cI-oj 
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• 	A-i: 

	

• 	 I True 	copy 	of 	the 	ACP' 	Scheme 	approved. 	by; 	the Government as 	per 	C i 	Department 'of Personnel and Training o H 	No 3 5034/1/97-Ett (D) dated 9 8 99 
A-2: True, copy. of 	O.M. 	N0 0341i/g.7EStt ,..T(Ddae  10.220Oo. 

True copy of Order No.14/2000 	(No.Ai/i2/g7/part 111/ H 	201) dated 	11.2,2000 	issued 	by 	the 	Director, Integrated Fisherjes Project, Kochj-16, 
A-4; 

True copy of Sanction Order No.Ai/1.-1/2000/p 97 dated 
17,2.2000 with 	fixation 	statement 	issued 	by 	the ACCOUntS 	Officer, 	Integrated 	Fisheries Koch 1-16. 	 Project, 

A-5: True extract of the relevant 	portion of Para 22.1 to 22,31 of 	the Vtb Pay Commission recommendations along with 	Arinexiire 	22.1. 

R3A: Photo 	copy 	of 	the order No. 	33/2000 dated 16.3.2000 of 	the 	1. F'.P. 	Cochin, 

1?3B Photo copy of 	the order 	No.74/2000 dated 	1.8.2000 	of t: ho 	•1 	F 	P . 	 . 	 Co oh :1 n 

R 3 C: Photo copy of 	the 	letter No. PAO 
OFP/3.X.-17/i72 of 	the 	Ministry of Agriculture dated ii. . .10. 201w 

R3D: Photo copy of the 	letter No. 5-48 / 20 00FyAdflin 	dated 7.12,2000 	0 	the 	Ministry of Agricui0 
0 . A. 297/ 2001 

App1jr'ifl'q 	Anne,ujp 

A•1 Tri,r' 	copy 	of 	the 	ACP 	Scheme 	approved 	by 	the 

	

as 	pet 	(4 1. 	Department of Personnel 	and Pflfljflcj 	O.M. 	N0,15 034/1/g7Sstt (I)) 	dated 	9.8.99, 
 True 	copy 	of 	the Memorandum NO.35034/1 /97-Ptt 	(D) (Vo1.)V) 	dtd 10.2,200 

 True 	copy of 	representation 	dated 	22.11.2000 subrn.jtted 	by 	tile applicant to the 2nd respondent, 
A-4 True 	COPV 	of 	Menlo 	No.13-7/7000 Adrn. 	dated 	9.1.2001. iued 	from 	the Of, ice 	of 	the 	Director, 	Central lntjt, 	of 	Fisherj P S 	Nautical 	and 	lThgineering no, 

R2A: 

	

ot)y 	of 	1 he 	recruj tment 	rül es of 	the post 	of (Cort 	if i.oi 

CERTW1ID TRUE COPY 

Date .................... 

DeputY ,egi8ttal 


